Central Administrative Tribunal
Jaipur Bench, JAIPUR

ORDERS OF THE TRIBUNAL
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Rajeev Sharnma, counsel for applicant

Suri Gaurav Jain proxy for Shri Hemant Mathur,

oo cazel for respondents

Do o pouacity of time, the case is adjourned to
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{B.L. Eg&atri

Member {Administrative)

For the reasons d
disposed of,
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Ministry of Health & Family Welfare vide its letter cated 2E.11.200E

ciarified that the Pensioners are not covered under the CS (MAY rules
1644 and no orders extending CS (MA) Rules to Pensioners were
issued so far. If was also informed by the Ministry that Hon'ble

Supreme Court vide order dated 02.05.2005 in SLP regarding

rrem‘gqr;emcht of MLd al Claims to the pensioners under CS{MA)

Rules, 1944 had ordered that the contempt proceadings initiated shal

remam kept in abeyance tll further order. The applicant was informed
accardingly.
he

2: After hearing the learned counsal for arties, I find that since
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the matter is sub -judice before *He Hon'ble Supreme court, i
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the respondents are hereby direct Led to extand the sarne benefit to the

3 With these observaticns, the CA is allowed with no order as o
costs
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